CENTRAL ELECTRICITY REGULATORY COMMISSION
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NEW DELHI

Petition No.35/MP/2026

Petition under Section 79(1)(c) of the Electricity Act, 2003 seeking
relaxation of the statutory timeline prescribed under Regulation
11A(1) of the Central Electricity Regulatory Commission
(Connectivity And General Network Access to the Inter-State
Transmission System) Regulations, 2022 (“GNA Regulations, 2022")
and amendments thereto, for submission of land documents in
respect of its Wind-Solar Hybrid Project being developed at Bidar,
Karnataka.

: AMPIN Energy Utility Private Limited (AEUPL)
. Central Transmission Utility of India Limited (CTUIL)
1 19.2.2026

. Shri Jishnu Barua, Chairperson

Shri Ramesh Babu V., Member
Shri Harish Dudani, Member

: Shri Venkatesh, Advocate, AEUPL

Shri Ashutosh Srivastava, Advocate, AEUPL
Ms. Manu Tiwari, Advocate, AEUPL

Ms. Urvi Bansal, Advocate, AEUPL

Shri Shubham Arya, Advocate, CTUIL

Ms. Reeha Singh, Advocate, CTUIL

Record of Proceedings

At the outset, the learned counsel for the Petitioner requested an adjournment of
the matter for two weeks. Allowing this request, the Commission adjourned the matter.

2. The Petition will be listed for hearing on 16.4.2026.

By order of the Commission

Sd/-
(T.D. Pant)
Joint Chief (Law)
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